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SHRI NARSINGH NARAIN PAN-
DEY: Is the Minister aware, as he has
rigatly stated, that the Standing Or-
ders which have been framed by
various State Governments are not in
consonance with the gpirit of what he
has explained and stated just now?
1 wanted to know whether the Minis-
ter would call a Labour Ministers’
conference and have a model gtand-
ing order to meet the needg of the
workerg so that he may be just able
to solve all these problems jn  the
private sector,

MR. CHAIRMAN: I think that is
answered.

SHRI NARSINGH NARAIN PAN-
DEY: T am asking whether the
Minister is going to call a State La-
bhour Ministers’ conference,
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A.C. sleeper Coach in the Avadh-
Tirhut Mail

*244. SHRI P N. SUKUL: Will the
Minister of RAILWAYS be pleased to
state: ‘

(a) what are the reasons for not
providing a quota of berths/sleepers
from Katihar in the Avadh-Tirhut
Mail of NER; and

(b) by when Government propose
to provide A. C. (sleeper) Coach in
the saig train which takeg glmost two
days to complete its journey betWeen
Lucknow and Gauhati?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFAR SHARIEF):
(a) Katihar Station has been provid-
ed quotas of second class sleeper
berths/seats by A. T. Mail, There is
no justification for providing guotas
in the first class.

(b) The A.C. second sleeper coach
on the Metre Gauge i3 so far not
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available and the design is under de-
velopment at present.

Wl dlo gRo AWN . Ful ATHAH
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a1 gifaw Fww ed & fra-faa
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glag; query & ?

SHRI C. K. JAFFAR SHARIEF:
Sir, this does not arise from the ques-
tion. The question is very specific
and concerns the Katihar station.
Therefore, I would require a sepa-
rate notice for this.
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SHRI SAWAISINGH SISODIA:
Sir, providing an AC gleeper in the
Tirhut mail cannot be an  isolated
decision. I would like to know from
the hon. Minister...
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to Questions 30

SHRI PILOO MODY: Everybody
wants for every place.

SHRI SAWAISINGH SISODIA:
-..whether the Railway Boarg has
considered this question as to in what
trains, either the mail or the express,
the AC sleeper should be provided,
and whether this broad-based deci-
sion hag been taken by the Railway
Board or not. And then the question
of thig particular frain cap arise,
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SHRI PILOO MODY: I have never

_ restricted you, Sir, unlike you.

MR. CHAIRMAN: [ am also.
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SHRI N. K. P. SALVE. Sir, my
supplementary arises because the
main question inter alia relates to the
provision of quota of berths. Sir, for
reservation of berths for M.Ps. the
Ministers are extremely considerate
and they go out of their way to help
us. But it is extremely embarrassing
to be every time troubiing the Mi-
nister of State or the Deputy Minis-
ter, who are exceedingly helpful in
this matter for which we are very
grateful to them and which fact we
must acknowledge. But in our own
right we may ask of the Minister whe-
ther in their own right the M.DPs.
could not be categorised as VIPs to be
entitled to quota from the interme-
diate stationg in  First Class and
A.C.C.

sy waAef Sarsy: F @ qwerT
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to Questiona( " 32
F % IgIT1 § Awar § v oo
wrdz ¥ Fradt & fo Snd g
wrfeq FiaT § 1

o gawafa ;. falaees aTew gavew
¥ Un g g 799y wwd & feg
FAEEE 799 S 1. . . (Interruptions)
I know, but I am bound to point out

to a lawyer like you that there is a
rule like this.

st QF0 ¥o Wo WWH : H AT
AT QT & WL TY@T §, AU u§
Frae wiw qifwa™e o1 S0 foma
g og... - P

(Iﬁterruptions)

MR CHAIRMAN: Yes, now the
last question by you there.

st qto QAo AR : ug &
zafed 4% g7 @t f& § TR
WaT g7 1 9§ 2w & w8 i To @Yo
Ho YT Fra 74T AT

(Interruptions)

MR. CHAIRMAN: You have al-
ready asked the question, please sit
down. You cannot again ask a sup-
plementary after you and everybody
else has asked. It happened the othey
day here. Now we go to question No.
245,

Students’ memorandumy for hostel
accommodation in the University
Coliege of Medical Sciences

*245, SHRI S. K. VAISHAMPAYEN:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that the
students of the University CoHlege of
Medical Sciences undergoing training
at the Safdarjang Hospital have sub-
mitted a charter of demands to Gov-
ernment asking in particular about
provision of hostel accommodation;
and



